CENTRAL ADMINISTRATIVE TRIBUNAL,
JABALPUR BENCH,
JABALPUR

Contempt Petition No. 66 of 2006 in
Original Application No. 376 of 2004

Jabalpur, this the 3" day of January, 2007

Hon’.ble Dr. G.C. Srivastava, Vice Chairman
Hon’ble Mr. A K. Gaur, Judicial Member

PP Varghese @ .. Agplii_:ant

(By Advocate — Shri Sapan Usrethe on behalf of Shri
A.P. Shrivastava)

Versus
K M. Chandrashekher & Ors. ... Respondents
(By Advocate — Shri 8.K. Mishra)

ORDE R(Oral)

By Dr. G.C. Srivastava, Vice Chairman —

Heard the learned counsel for both the parties and have also
- pone through the counter affidavit filed on behalf of the respondent
No. 6. The operative part of this Tribunal’s order in OA No. 376 of
2004 passed on 16™ December, 2004 is as follows:-

“5.  The facts of the present OA are squarely covered by the
aforesaid decision. Hence, this OA is allowed. Respondents are
directed not to make any recovery of over payment made to the
applicant due to wrong fixation of pay by grant of two
mcrements.” |
2. It has been admitted by the learned counsel for the applicant
that no recovery has been made from the applicant on account of over

payment due to wrong fixation of pay by granting two increments.

3. In view of this, the order of the Tribunal has fully been
comphied with and the contempt petition is hable to be dismissed.

Accordingly, the same is dismissed and notices issued are discharged.

W/



4. The Registry is directed to supply the copy of memo of parties
to the concerned parties while issuing the certified copies of this

order.

e e
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